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ACT:

HEADNOTE

JUDGVENT:
JUDGMENT
SEN. J
Speci al | eave granted.

The appell ant, Puneet Sardana, was granted adm ssion
in the North Bengal College at Siliguri in the B.D. S course.
In January, 1993 the appellant appellant passed the first
prof essi onal exam nation of the B.D. S.course at Siligure and
secured 381 out of 600 marks. On the result of this
exam nation, the appellant sought for migration to Maharish
Dayanand University at Rohtak and was granted adm ssion to
the B.D.S. course in D.A V. Centenary Dental Coll age, Yanuna
Nagar, against a vacant seat, the appellant, however, wast ed
adm ssion in the Dental college at Rohtak and, therefore,
filed a Cvil Wit Petition in the High Court of Punjab and
Haryana, praying for a direction to the Maharishi Dayanand
University to admt the appellant to the Dental college at
Roht ak on the basis of the marks obtained by him This G vi
Wit Petition was allowed. The Principal, Dental Coll ege,
Roht ak, decided to inplenment the judgnent of the Court and
an office was issued on 27.12.1993 allowi ng the appellant’s
application for migration to the Dental College, Rohtak. The
appel l ant was directed to deposit the college face for this
pur pose, which the appellant dead on that very day.

On 15th February, 1994 the appel l ant made a
representation to t he appel | ant Mahar i shi Dayanand
University that he had in the nmeantinme passed the second
year B.D.S Examination held the North Bengal Dental Coll ege
at Siliguri and he should be allowed exenption from
appearing in the second year examnation at the Denta
Coll ege at Rohtak. On 22nd April, 1994 the appellant was
inforned by a letter witten by the Mharishi Dayanad
University that the appellant was exenpted from appearing in
the second year B.D.S. Examination of the University. On
23rd February, 1995 an appeal against the order of the
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Singl e Judge, preferred by the University, was all owed and
the adm ssion of the appellant was cancell ed.

It may be nentioned that the appellant had taken a
point by filing a filing a Cvil Mscellaneous Application
No. 1188 of 1994 that the letter Patent Appeal filed by the
Uni versity was was not nmaintainable, as it was not
supported by decision or resolution of the University nor
was it acconpanied by any power of attorney on behal f of
the University. No separate order was passed on this
M scel | aneous Application

The main issue involved in this case has al ready been
di scussed in Nitasha Paul’'s case [Civil] Appeal No. --------
---- of 1996 (Arising out of S.L.P. (C No. 9776 of 1995) 1
The order of the appeal court has been set aside. The
guestion now is to what relief 1is the appellant entitled?
The appellant has stated that his father is an | AS officer
of the West Bengal Cadre. He ~got admission in the North
Bengal Dental College at Siliguri from which he passed both
the first year and the second year exam nations. His
application for mgration to D.A V. Centenary Denta
Col | ege, Yamuna Nagar, was approved. He clainms that he is a
resi dent of Haryana.

The appell ant cannot claim admi ssion to a college of
his own choice on ‘the strength of marks obtained at the
first year B.D.S. Exam nation conducted by North Benga
University. The appellant’s prayer for adm ssion to Denta
Col l ege at Rohtak cannot be allowed. This order wll not
prevent the appellant from continuing his studies at North
Bengal Dental College at Siliguri-or, if he is so entitled
even now, to seek adm ssion tothe D.A V. Centenary Denta
Col | ege, Yamuna Nagar, if a vacancy exists. The appeals are
di sposed of accordingly.




